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Sbrl Dajl: By the High Court 

Judge? 

Sbri Tyarl: Magisterial enquiry, 
judicial olllcer .... (l",terTuptionsl. 

Mr. Speaker: Order, order. He i • 
giving information. I cannot get any-
thing else. 

Shrl S. M. Banerjee: He has ap-
pointed a temporary magistrate to 
enquire'! How can he do it? 

Shri Tyarl: That magistrate is not 
an administrative magistrate. He is 
a judicial officer under the High 
Court and not under the executive. 

Shri lIem Barna (Gauhati): This 
is not the IIrst time that the East 
'Bengal refugees in Mana transit camp 
are subjected to this kind of treat-
ment, this kind of ordeal. At the 
same time the conditions in that camp 
are deplorable and the Minister 
knows it. In that context may I 
know why the Government does not 
propose to hold an independent and 
open judicial enquiry with a High 
Court Judge to enquire into the 
details of the incidents that have 
taken place, details of firing and at 
the same time the details of the 
deplorable living conditions in that 
particular camp? 

Mr. Speaker: Conditions have noth-
ing to do. The dispute arose on a 
quite different issue that doles were 
distributed after ten days or after 
filteen days. 

Shri Hem Barua: I take out 'con-
ditions'. Are they going to hold an 
open, independent. judicial enquiry? 

Mr. Speaker: He has told us as to 
what enquiry he is going to hold. 

Shr1 Hem Barna: Is It proposed to 
hold an open. independent, judicial 
enquiry? 

Shrl Tyap: It is a judicial enquiry. 
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13 •• bra. 
KERALA STATE LEGISLATURB 
(DELEGATION OF POWERS) BILL. 

The Deput, Minister in the Minis-
try of Rome AJralrs eShrl L. N. 
Mlshra): Sir, on behalf of Shri 
Gulzarilal Nanda, I mov~ fOT leave 
to introduce a Bill to confel" On the 
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PI'csident the power of the Legisla-
ture of the State of Kerala to make 
laws. 

Mr. Speaker: The question Is: 

"That leave be granted to intro-
duce a Bill to conter on the Presi-
dent the power of the Legislature 
of the State of Kerala to make 
laws." 

The motion 111,,", adopted. 

Shri L. N. MIsh .. : Sir, I introduce 
the Bill. 

11.89 ...... 

FINANCE BILL, 1965 

Mr. Speaker: The hon. Finance 
Minister. 

Shrl N. Dandeker (Gonda): Sir, 
may I request that the time for this 
Bill may be extended to 17 hours? 

Shrl Bar! Vishnu Kamath (Hoshan-
gabad): I support that, Sir. It should 
in fact be ralsed to 18 hours. 

Mr. Speaker: We will see after-
warda. 

The MIDlater of FiIwloe (Shrl T. T. 
Krlsluuuaacharl): Sir, I beg to move:· 

"That the Bill to give el!ect to 
the flnancial proposals of the Cen-
tral Government for the financial 
year 1965-66 be taken lDto conli-
deration". 

Si r, in my Budget speech, I have 
explained the basic objectives and 
ideas underlying the proposals In the 
Finance Bill. 1965, and also outlined 
the main features of its important 
provisions. The specific provisions in 
the Bill have been dealt with in some 
detail in the explanatory memoran-
dum, and their main teatures have 
also becn explained in a !ew hand-

BiLL, 1965 

outs to the Press. In the field of 
direct taxes, the provisions in the' 
Bill are, in ·the main, designed to sim-
plify and rationalise the tax struc-
ture, induce a greater flow of perso-
m.l savings and investment and re-
duce the scope and incentive for tax 
evasion. 01her important objectives 
of theSe proposals are to stimulate 
higher productivity as weli as ex-
ports, provide resources for expan-
sion of industry, divert investment 
into more productive channels and 
achieve a wider dispersal of the 
ownership of ur·ban immovable pro-
perty. Some reliefs have also been 
provided in certain directions. 

The Bill has now been before hon. 
Members for more than seven 
weeks. During the general debate 
on the Budget, the sCOPe and objects. 
of the proposals and the maln provi-
sions of the fiscal measures in thlt 
BUI have undergone extensive and 
searching scrutiny. These have alse. 
evoked widespread interest in the-
House as well as outside. Sir, it is 
very heartening to me to note that, 
by and large, the proposals In the 
Bill have received a .... ide measW'lt 
of support. As is usual, and also per-
haps unavoid .. blc, the Bill has also 
met wilth some criticism. Sir, I am 
very grateful to hon. Members for 
their critical appraisal of the proposals 
in the Bill and their views and su)rg'es-
tions regarding some of its specific 
provi..ions. We haVe also received 
several representations from the mem. 
.bers of the public on the subJect. In 
the light of the criticism and suggcs-
tions made in this HOUSe and also 
outside I announ"ed in the House at 
the ti~e of my reply to the general 
debate on the Budget, my main pro-
posals for granting and enlarging 
certain concessions and making some 
modificatiOns to the provisions in the 
Bill. The Government amendment. 
to the Bill which have been tabled 
seCk to implpment these prr>POSall, 
and Rl~o to makp. a few other ('hange~ 
and drafting and clarilloatory amend-

·Moved with the re~ommendation of the President. 




